
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 

AT HYDERABAD. 

M.A.NO.578/92 	 Date of Judgement 

in 
O.A.N3.429/92. 

D.s.R.Anianeylslu 	 .. Applicant 

Vs. 

The superintending 
Engineer, 
Telecom. Civil Circle, 
Hyderabad. 

The superintending 
Engineer, 
Electrical circle(Telecom), 
Hyderabad. 

The Chief General Manager, 
Dept. of Telecommunications. 
A.P.Circle, Hyderabad. 

The Executive Engineer, 
Telecom. Civil Divn.No.II, 
Hyderabad. 	 .. Respondents 

Counsel for the Applicant 
	Shri K.Venkateswara Rao 

Counsel for the Respondents : Shri N.Bhaskara Rao, Addl. CGSC' 

CORAM: 

Hon'ble Shri R.Balasubramanian Member(A) 

Hon'ble Shri C.J.Roy : Member(J) 

Judgement as per Hon'ble Shri R.Balasubramanian, 

Member(A) 

This application has been filed by Shri D.S.R.Anjaneyulu 

against the Superintending Engineer, Telecom. Civil Circle, 

Hyderabad & 3 others questioning the impugned order dt.22492 

transfering the applicant from Hyderabad to Vijáywada. 

This case came up for admission hearing on 25.5.92 

when the respondents were given time to file a counter and 

the case was listed for admission hearing on 23.6.92. 

M.A.No.578/92 was, however, moved on 5.6.92 for a 

direction to the respondents to suspend the operation of the 

impugned memo dt. 22.5.92 transfering the applicant to 

Vijaywada. 
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Till then 
we do not see any reason to interfere in this case and 

accordingly dismiss the M.A.No.578/92 in this O.A. with 

no order as to Costs. 

C C. PRoy'L7 Member(A) 	
Member(J) 

Dated: 	June, 1992. 	
Registrar( 1.) u 

Copy to:- 

- The Sunerintending Engineer, Telecom. Civil Circle, Hy  
The Superintending Engineer, Electrical Circle(Telecorn) 
Hyderabad. 

The Chief General Manager, Department of Telecommunicat A.P.Circle, Kyderabad. 

The Executive Engineer, Telecom. Civil Division. it, H' 

One copy to Sri. K.Venkateswara Rao, advocate, D,8., 
A.G.Colony, Hyd. 

One copy to Sri. N.Bhaskara Rao, Aaaj CGSC, CAT, Hyd. 
One copy to Hon'ble Mr. C.J.Roy, Judicial Member, CAT, 

B. One Spare copy, 

S 

4. Admittedly the respondents are not in 

to keep the applicant under SUSpension and we 
have any 	

the resp 
acted arbitarjiy Or with malafide intention 

will be clearer only when the O.A. is hear& 

I 



Dated* 

Q&ER-t--  JUDGMENI 

RNo, S 717 7 2, 

in 

OjA.146. 

T eA-rNO- - 	 (iv. pnt-------- 

Aãnitted and intErim directions 
issued 

Disposed of with directions 

Dismissed L- 

Dismissed as Wjt}drawn 

/ 

Dismissed for Eefault. 	Z., H.A.Orderec%4ejected 

LY6 order as to costs, 
4."- 
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TYPED BY 	 COMPAPED BY 

CHECKFZ BY 	 APPROVED 3Y 

THE HON'BLE 	 V.C. 

THE HON'BLE MR.R.BLASUBPIZNIJJ,J.M(A) 

%C,THE iioth 'BLE MR. D&SE1<WR REDLY: 
A 	E(JuDL) 

THE HON'BLE Mhc.J. ROY $MEMBER(JIJa) 

7 
/ 

/ / 	- / 
/- 




